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CENTliAL All\1I1'1I S TR.A.Tl VE TRIBUNAL 
AL!Ar!APAD t3Et1vH2 ALLAHABAD . 

Allahabad, this the 30th day of October, 2CX,)3 . 

QJORJf,\ : HON .~lll. JUS 'fICE R. R. K. TRIVEDI , V .C . 

HO~J . ~11H. D. R . TliJAlll , A . !wl . 

O.A. No . 879 of 1995 

... 

OPEN CQJRT 

Sunil John S/ CJ L.=i te !:i i ·i John r<us tam, L. o. C., E. u • .r-. Section, 

0 . c . F., Sha hj a ha npu.i.' rl/ 0 1\1i ss ion G. l-I. 5 . Near .t-• • 1 . o. Inspe ctio 

House •.••• • • • • • Appl-; cc nt . 

Counse l for applicant ; Sri I<.C . Saxena . 

Versus 

1 . The ~ha innan, O.F. B., 10- A, Auckl and Road , Ca l cutta . 

2 . The G . l\~ ., O. C . F ., Shahjahanpur. 

3 . The G. f.li . Ordnance Fa ctory, Arnbhajhar. 

4 . The G. N1 . Ordnance Factory Jubba l pur (Iv,~) . 

• • • • • • • • •• 

~oun::.e l for r espondents : Sri A. w1ohile- y . 

0 rt D E H l OAAL} 

BY HCii!..J:1-ti · JUS fICE R. 1-{ . K. TlilVEOI , V.C . 

Respondents • 

By this O. A. f ile d under section 19 of A. I . Act, 

1985 , applicant has prayed f or a d irection to respondents to 

r e aasignate the applicant as P. V. O. (~unch ana Verifier 

Operator) from 2 . 5 . 1988 a no grant him special allowance of 

Rs . 40/= per month in te.tms of the factory l etter dated 

4 . 3 . 1987 . 

2 . The facts of the case are that applica nt joined as 

L. n.c . in Ordnance Cl othing Fa ctory, Shahjahanpur. Tne 
..-"" 

Ordnance Factory Board sta rted installation of f\\icro f'rocass 

Computer System in OrdnBnce Fa ctory supervised and controlled 

by it. The s cheme was provided vide l ette r da ted 4 .3.1987 

(CJ\-1) for re-depl oyme nt of the persons v1ho could v10.rk as 

P & v.o. Paragraph 'C' of the l etter, which is rel e vant, is 

be ing reproduced below ; -

11 (c) Existing .klnch & Verifier Upe.cators may be 

redeployed f or lJatd £nt.r:y Ope r a tion . In fa ctories 
1Nhe re more u. i.: . uperati>rs a r~ r equired some of L...Cs/ 
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uo:;s from existing strength may be redeployed for 

carryin~ out additiona l data en try. They mc y be re­
desi gna t ed presently as •t"unch a nd Verifier Operator' 

a n<l gra nted special pay as admissibl e . Ho•,ever, 

factory should prefer pe r sons ha ving at l east gradua­

tion degree a nd c:iPtitude to l ea .en computer operation/ 
programming . They should be from younge r age group. •• 

3 . I n pursuance of the a fo resa i d letter da ted 4 . 3 .1987, l 
admitted position that applica nt v1as appointed as k' & VU I it is 

\'./ . e • f • 2 . o . 88 . Ho·.\'ever, the appl icant was ne i ther redesignated 

as s uch nor v1as he pa i d the specia l a ll ov,ance of Rs . 40/= p. m. 

Fo.r this purpose , he ma de severa l requests before authoritie s 

a nd v1hen he remained unsuccessful, he f iled this O. A. on 

29 . 8 . 95. 

4 . Resisting the claim of the applicant, respondents 

ha ve filed counter repl y . They have admitted the fact in 

para 6 of the counter that applicant \Vas redepl oyed in E • .U. f- . 

Section w. e . f . 2 . 5 .1988 a nd he continued there till he was 

selected for appointm~nt as Charge l··ia n Grade-II \'1 . e . f . 1 . 4 .03 . 

5 . The grievt> nee of tl;e appl ice: n t is that he has been 

i l legally denied t he benefit of let ter dated 4 . 3 . 37 on the 

ground that subse quently dire ction ·was given by Urdnanca 

Factory Boa rd not to c i~ate addi tiona l bumden. nespondents 

have tried to justi fy tbe ir 2 ction on basis of the l etter 

dated 11 . 9 . 88 f iled as CA-2 . The r e l evant 1Jaragraph 2 v1hereof 

reads as under ;-

11 0 . F. Board has further advised that no additiona l 

post VJillbe crea ted for the purpose a nd the new 

cadre shall be fonned by divertin9 posts from other 

trades/ grades with consequent deduction i n sanctione9 
s t rength in the t r ade/grade from v-1hich s uch posts 

a re dive rted ." 

6 . Un perusal of t ho aforesaid clause 2 of l etter dated 

11 . 9 . 88 , it i s clear that t he dire ction \'ID S not to CL'ea te t ho 

addit i ona l post but 
.("- ~ 

six posts of ~~v. o. 

- for ~ 
the undispu~ed fa c~ is tnatLthis factory 

~ >-
a nd six pos t s of Senior ~)..V. O. \Vere 
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sanctioned f=j' ·~t:ii& 0.rdnance •a &"tiePy a nd all these posts 

\•1ere redesignated as D.E.O. ( Da t a Entry uperator) vide l etter ·. 
! 

dated 23 .7.1992 . 

7. I n our opin i on, there is nothi ng in t he l ett er 
ti---.. --\ ""-.. '-"". 

da t ed ~L~l988 on \Vh ich bas i s the cla im of the appl icant 

coul d be denied . It i s undi sputed that he wa s serving as 
tr' a n d ..,._ 

LiXLfrom there he 1Nas picked up for appointment as !-'&Vu. 

He oontinued on t he post till he \vas se l ected for t he nigh~r 

post in ope n se l ection. The appointment of the applica nt 

v.ias \Vithin the sanctioned stIBngth of s ix. It could not be 

tenned as additiona l post of f&VU. In the circumsta nces 

meIBly on the ground that there he \vas not redesignated as 
.,- • f ~C>-vll\ "'-

P& VO, 'tJhich v1as~\M~"t'~(, he coul d not be denied the 

payment of speci a l a llo\•1a nce of Rs . 40/= p. m. In our opinion, 

stand taken by the respondents are unjustified a nd against 

the facts on the record . 

8 . For t he reasons stated above , the 0 . A. is 

.. ~spondent No . 2 i s directed to treat the ai-'plicc. nt 

a 11 o\'1ed . 

t/'... '-"\ 
as~ 

-des i gnated f.&VCJ for the period he has \Yo:cked and thereafter 

._., . e , f . 23 .7.92 to trea t him as D. E. u . and pay him spe cia l 

a ll o·•"a n ce of rls . 40/= includi ng arrears . fhi s orde r shall 

be i mpl eme nted 1:.iithin a {Jeriod of fou.c mont hs from the date 

of re ce i pt of a copy of this order. 

No order as to cos t s . 

~-
A .~1 . v.c . 

Asthana/ 
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